
(ReceivetE t Ae asseat of the Gor:ernor General oa the 5 th  October 
1889.) 

VII of 1870. 
? 

An Act to make an addition to the Indian 
Telegraph Act, 1885. 

WHEREAS i t  is expedient to make an addition to 
the Indian Telegraph Act, 1885; I t  is hereby 

enacted as follows :- 
I. The following section shall be added to that Addition of 

Act, namely :- section to 
Act XI11 of 
1885. 

" 34. (1) This Act, in its application to the presi- Application of ~ c t  to 
dency-towns, shall be read as if for the words 'Dis- 
trict Magistrate' in section 16, sub-section (I), and tomnsand 
section 17, sub-sections (2) and (3), for the words Rang00n. 
' Magistrate of the first or second class ' in section 18, 
sub-section ( I ) ,  and for the word ' Magistrate' in sec- 
tian 18, sub-section (21, there had been enacted the 
words 'Commissioner of Police', and for the words 
' District Judge ' in section 16, sub-sections (3), (4) 
and (5) ,  the words ' Chief Judge of the Court of 
Small Causes '. 

(2) Section 16, in its application to the town of 
Rangoon, shall be read as if for the words ' District .. 
Judge', wherever they occur in that scction, thcrc had 
been enacted the words 'Judge of the Clourt of Small 
Causes'. 

(3) The fee in respect of an application to the 
Chief Judge of a Presidency Court of Small Causes 
under sub-section (3) of section 1 6  shall be tlie same 
as would bc payable under the Court-fees Act, 1870, 

in 



. . in respect of such an application to a District Judge 
. .. . beyond the limits of a presidency-town, and fees for 

summonses and other processes in proceedings before 
the Chief Judge under sub-section (3)  or sub-section 
(4) of that section shall be payable according to the 
scale set forth in the fourth schedule to the Presidency 
Small Cause Courts Act, 1882." XV of 1882. 
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